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189 Ref. to Hunger strike

sity can do without these bodies which
are not there and without these offi-
cers? Every Member has pointed cut
these things and I will do the same
thing because thesz posts should be
filled. They were created by law and
cannot remain vacant for years to
come. This thing ang that thing can-
not be shown as the reason for that.
For, every one of these institutions
have specific roles, specific dulies have
been assigned to them, specific func-
tiong have been given to them by a
law that was made for them, How
can they remain vacant? Yet the
Minister sayg that they were being
lookeq after by others. The Minister
says, it may not have this body, but
such and body is looking after its
work. Sir, does the Minister, who is
also a very great educationist, feel
that these bodies are not necessary or
in other words, there are redundant?
Ang if he feelg so—because that was
the tenor of his answer—would be
have the law amended to see that
these bodies are not there in the frame-
work of the law?

DR. PRATAP CHANDRA CHUN-
DER: Sir, most of the points raised by
the hon. Member have already bheen
answered by me. It is not that there
were no bodies. There were bodjes;
still  there amMe bodies, But these
bodies shoulg work in a proper man-
ner. We have taken up this matter
with the Chief Recior also. He is also
looking into thig matter. We are cons.
cious of the great future for this uni-
versity. It will certainly serve the
members of that region.

'SHRI LAKSHMANA MAHAPATRO:
Sir, at one stage he answered that this
is the feeding time. What, according
to him, will be the length of this feed-
ing time?

DR, PRATAP CHANDRA CHUN-
DER: It depends on the individual con-
cerned. So also with institutions,

MR, CHAIRMAN: Mr. Dinesh
Goswami raised som.ething,
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SHR]I AJIT KUMAR SHARMA:.
Doeg the Hon'ble Minister really feel
that there is need of either an inspec-
tion of the university or an enquiry?
After inspection, if he is convinced, he
can make an enquiry. Does the Minis-
ter feel the necessity of any of these
steps?

DR. PRATAP CHANDRA CHUN-
DER: I have not shut out the possibi-
lity. 1 have simply said, let the July
constituted bodies function and let the
Auditor-General give us the report;
then the matter will be considered.

S

MOTION RE APPOINTMENT OF

MEMBERS OF RAJYA SABHA TO

JOINT COMMITTEE ON THE LOK-
PAL BILL 1977

MR. CHAIRMAN: Next item. Mr.
S. D. Patil.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL): Sir, I beg to
move the following Motion:

“That this House concurs in the
recommendation of the Lok Satha
that the Rajya Sabha do appoint two
members of the Rajya Sabha to the
Joint Committee of the Houses on
the Lokpal Bill, 1977, in the vacan-
cles caused by the retirement of
Shri K. A, Krishnaswamy and Sh:i
D. P. Singh from the membership of
the Rajya Sabha on the 2nd April,
and 9th April, 1978, respectively, and
resolves that Shri N, K. P. Salve and
Shri V. V. Swaminathan, Mempers
of the Rajya Sabha, be appointed to
the said Joint Committee to fill the
vacancies.”

The question was put and the
motion was adopted. e e
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REFERENCE TO HUNGER STRIKE
BY N. D, M. ¢. EMPLOYEES

MR. CHAIRMAN: Special Mentions.
Shrimati Rajinder Kaur,

DR. SHRIMATI RAJINDER KAUR’
(Punjab): Sir, I wish to mention in the-
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[Dr. S}Irimati Rajinder Kaur]
House that the New Delhi Municipal

Commitiee Office employees are on
strike for the last 15 days because of
the anomaly in the emoluments of the
employees of the same category, re-
cruited on the same pattern with fhe
same qualifications, doing the same
type of work ang being promoted in
the same cadre but posted in different
departments, Those who went f{o
Electricity and Water Departments gel
ex gratia payment and the others are
being denied the same. This jg a clear
case of descrimination against the em
ployees of the same institution. The
office work of the NDMC stands <*ill
The work of the International Vacci-
nation Centre ang the cash collection
counters has jlso stopped, causing
difficultieg to the general public. he
agitation has taken a seriog turn. One
employee, Shri Bindu Ram, who was
on an indefinite hunger strike from tne
24th April was rushed to the hospital
on the 27th April. Another employee
who had started g hunger strike was
rushed to the hospital on the 8th May.
Another employee, Shri Sunder Singh,
has started a hunger strike from today.
I will request the Home Minister to
look into this matter and remove this
andmally gnd discrimination to end
the strike.

REFERENCE TO DISTRESS SALE OF
COTTON IN THE COTTON GROW-
ING STATES
St FALE WS (WETUST)
mraqT, wamfy wARa, F owresy
IAST § IN F OF AT 1 R
FT AR FY WY 1A faeqrar =rgar
§ | WA F AT FIT Fi w07 AIAT
HIT FIMG F FIST q947T & | 39077
FIG & IeAEF F f7at #7 @r F A
¥ afgaesfls AT qdalms wgad
& a7 9 & zra¥ grezn ¥ wgrady
#A ST FC eAT AFAT AEAT N

40177 Y, 22 F147¢ 1977 #Y
T A Foeq 300760 ¥ FAT Ay err

F fau §5 qur oW gt & gyt ¥
FOMEHT FT FIT FT ATAFRT q24
I AT wE AT AT FATE U
AT JeqEA AT FIT FT Frewar F
HIAT FTTT FIA 1 AT T AT 1 3T GIT
H @R F1 qaAg 7 & fd @I
fraga gweadia FHET grE-Tras FREY
fsamr A g Aswq FHET, 3I9%
A ¥ fr w98 F1 [AT § g9 FO
F FwT 1w FT 9FT g | TE A
gaE faar ar 5 waditas @K
Tog-TEFE § Gy fwar are, fead
gH FHY WA AT AL ITEH
R IFT E, ITHT AT WY £ AT AT |
3@ &0 g gHE 937 ¥ og fear
T, &7 7Y, f5 39 ag & fad =re faiar
av & fay g &1 ;T FEAT Ay,
qzEl & g 4g fear a1 fF wrdha
Fa fang & F19 FT ATTF FAN
1T AT F a1 F1 fea 5 § F1eq
FORWT F1 AfmFr & PraEt F
fga & Awqa wwar 7fgg | gaw fay
#p gaTa fad ¥ At a7 a8 @
FT 47 fF TR JY FITT KT G-
arew ferw & 3, a8 IgAddfeg 98 § 1
gamfa wgea wig sy § F 19
TFIAT, 1977 | TR 7 1977-78
¥ faq gty U 420 FTIE #¥
255 ®o JIIE-HIZT qF FI 4T I TF
g ¥ wo 45 sAvar AT AfeT Afgd

FNIATET F AR H g7 i G

FHglr AT . I quote from the news report:

“He was, however, of the view that
the support price of Rs. 255 a quintal
was not realisticc He assured the
House that efforts will be made to
offer a realistic price.”
WA gAT™ AT 99 F47 gud faar

qT 98 FA9 & @iy F 7y 97 fF
FIET FXGIITT T HET § SIFT



